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COUNCIL OF STATE.
Thursdoy, 8th February, 1934.

The Council met in the Council Chamber of the Council House in New
Delhi at Eleven of the Clock, being the first day of the Seventh Session of the
Third Council of State, pursuant to section 63D (2) of the Government of
India Act. The Honourable the President (the Honourable SBir Maneckji
Dadabhoy, K.C.1E., Kt., Bar.-at-Law) was in the Chair.

——— — —

MEMBERS SWORN :

The Honourable Mr. H. A. F. Metcalfe, CS.I., C1.E., M.V.O. (Foreign
Secretary). '

The Honourable Mr. J. B. Taylor, CI.E. (Additional Finance Secretary).

The Honourable Mr. J. A. Hubback, C.S.I. (Bihar and Orissa : Nomi-
nated Official). _

The Honourable Rai Sahib Pandit Gokaran Nath Ugra (United Provinces :
Nominated Non-Official).

The Honourable Major-General C. A. Sprawson, C.I.E., K.H.P. (Govern-
ment of India : Nominated Official).

DEATH OF Mg. ABDUL HAMID.

TrE HoNouraBLE THE PRESIDENT: Honourable Members, before
we proceed with our prescribed business for the day I have to ask you to join
with me in an expression of regret at the death of one of our colleagues, the
Jate Mr. Abdul Hamid. He was an elected representative from Burma and
joined the Third Council of State in 1930. He intended to attend the sitting
of this Council today and had arrived at Peshawar after a long absence of 35
years to visit the land of his birth before attending this Council, but mean-
while the hand of death has taken him away. I feel certain that you all wish
me to convey the unanimous sympathy of this Council to his bereaved family.
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QUESTIONS AND ANSWERS.
CiNoHONA BABK AND QUININE, ETC.

1. Ter HoNoUrABLE KuaN Bamapur Dr. Sm NASARVANJI
CHOKSY : (s) Will Government be pleased to state the quantity of
oinchona bark in stook on 31st March, 1933 ¢ Has production been reduced
as contemplated ? What quantity of the bark has been worked off during
1932-33 ?

(b) What was the quantity of quinine in stock on 31st March, 1933 ?

(c) How much quinine was disposed of by sale during 1932-33, and at
what rate ? Did Government make uny profit on the sale ?

(d) Has the scheme to popularise the use of quinine tablets in giasl
tubes been a success ? What are the areas in which it is in operation ? What
loss is likely to be entailed by its adoption on a bigger scale ?

(e) Is it a faot that the cinchona plantations in Burma made & profit of
Ra. 14 lakhs during 1931-32 ? Was any profit made by plantations in Bengal
and Madras ? Did those plantations sell their products to the extent of
Ras. 5} and Rs. 6 lakhs, respectively, during that year ?

(f) How much quinine was distributed free during 1932-33 ¥ Was any
sold at a cheaper rate ! 'What was the outlay on both these measures ?

(9) Have Government received any reports from the Director of Malarial
Survey and the Government of Madras on the observations undertaken to
test the efficacy of totaquina in the prevention and treatment of malaria ¢
Will Government be pleased to publish the same ? Is it a fact that totaquina
has been placed on the market by the Government of Madras ? What is the
form in which it is put up and the price at whick it is sold ?

TeeE HoNOURABLE KHAN Bamapur Mian Sir FAZL-1-HUSAIN: A
statement giving the information desired by the Honourakle Member is laid
on the table of the Houre. :

Statement regarding stocks of cinchona bark and gquinine, etc.

(@) 7,35,071 1bs. All extension of plantings has been stopped. About 1,21,388 lbs.
(b) 2,82,759 lbs.

(c) 11,369 1bs. The rate varied from Rs. 18 to Re. 20 perlb. A sum of Rs. 39,000
may be taken as the approximate profit on sales of quinine.

(d) The scheme did not commend itself to Local Governments and was droppeds

(e) The revenue from the sale proceeds of cinchona products exceeded the budget
expenditure on cinchona plantations by Rs. I lakhs during 1931-32. The Govern-
ment of Madras report a profit of Rs. 29,790 in that year,and the Government of Bengal
a profit balance of Rs. 2,10,564 for the same period. Products from the planta.tlgml
in Madras and Bengal of the value of Rs. 5} and 6 lakhs respectively were sold during
1931-32.

) The Honourable Member is referred to para%:‘aph 18 of the Annual Report of the
Public Health Commissioner for 1931, which gives the latest available information. A
copy of the report will be found in the Library of the House.

(g) At the instance of the Director, Malaria Survey of India, arrangements are being
made for experiments with totaquina as well as with the other alkaloids og quinine. "I‘he
reports of medical officers in the Madras Presidency show that totaquina is as efficacious
as quinine sulphate in the treatment of malaria. It has been ¥laced on the market by
the Madras Cinchona Department in powder form at the rate of Rs. 18-8-0 perlb.
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QUESTIONS AND ANSWERS. 3
ABEA UNDER FOOD CROPS.

2. Tee HoNouraBLE KmaN Bamapuvr Dr. Sie NASARVANJI
CHOKSY : (a) Will Government be pleased to state whether the cultivation
of food crops has increased pari passu with the growth of the population in
India as revealed by the Census of 1931 ? What was the area under
cultivation of food crops in 1932-33 as compared with 1921-22 ?

(b) Will Government be pleased to state what varieties and quantities
of food grains were imported into India during each successive year from
1921-22 to 1932-33 and their value ?

{c) Will Government be pleased to state what provinces in India are
deficient in the production of food crops, having regard to their population,
and the causes of such deficiency ?

Toe HoNOURABLE KnmAN Bamapur Mian Sk FAZL-I-HUSAIN:
{a) No, but India still has a large not exportahle surplus of food grains. The
area under food crops in British India was 215 million acres in 1921-22 and
216 million acres in 1931-32, which is the latest year for which complete
returns are available.

(b) The Honourable Member is referred to Volume 1 of the Annual
Statement of the Sea-borne Trade of British India, copies of which are in the
Library.

(c) As figures for inter-provincial rail-borne trade have not been com-
piled since 1921, I regret it is not possible to give a definite answer to this
part of the question. The Honourable Member is, however, doubtless aware
that some provinces are better adapted to the production of particular food-
stuffs than others and that an interchapge of agricultural products takes
place between practically all provinces.

INDIAN MEDIOAL SERVIOE.

3. T HoNOUBABLE RAr Bamapur Lara JAGDISH PRASAD:
Will Government be pleased to state the number of Indians and Europeans
respectively, in the Indian Medical Service 1

Hirs ExceLLENoY THE COMMANDER-IN-CHIEF : There are at present
408 Europeans and 214 Indians with permanent Commissions in the Indian
Medical Service. In addition there aré 30 Indians with temporary
Commissions.

War OFFICE AND ABMY HEADQUARTERS.

- 4. TH® HoNoUraBLE Mr. JAGADISH CHANDRA BANERJEE :
Will Government please state whether the functions of the War Office,
London, and those of the Army Headquarters in India are identical in
nature ard importance ? Are the clerical personnel serving in the War
Office in receipt of rates of pay in any way inferior to those admissible to
oGlerical esta.bl?ishment employed in other principal departments of the British

overnment

His Exomriency THE COMMANDER-IN-CHIEF: The War Office in
England is composed of various departments some of which correspond to
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‘Army Headquarters in India, while others corréspond to the Army Depart-
ment and Mjlitary Finance Branch in this country. The civil service person-
hel employed in thelatter draw the sarre rates of pay as civil service personnel
in other departments of the British Government. On ‘the other hand the
olerical establishments in those departments of the War Office which corres-
pond to Army Headquarters consist of soldiers and ex-soldiers with separate:
rates of pay of their own.

ArMY HEADQUARTERS.

5. THE HoxourasLe Ms. JAGADISH CHANDRA BANERJEE:
{a) Will Government please state the reason why the olerical personnel
gerving in the Army Headquarters, India, receive rates of pay and are
subject to other conditions of service which are inferior to those enjoyed by
the ministerial establishment employed in the Army Department Secretariat
and Military Finance Department ?

(b) Is it & fact that the personnel of the three departments mentioned
are all employed on identical olasses of work and that the work of the
Army Department Secretariat is of a more routine character ?

His ExoeLLeNoy THE COMMANDER-IN-CHIEF : (a) Because the
nature of the duties on which the clerical establishments of Army Headquar-
ters are employed is not the same as in the Army Department and the Military

Finance Department.
(b) No.

ARMY HEADQUARTERS.

6. ThE HonourasLE MRr. JAGADISH CHANDRA BANERJEE:
(@) Is it a fact that by a recent reorganisation of the clerioal estalLlishment
of Army Headquarters, Indian clerks joining Army Headquarters service
after 31st December, 1933 will bave to serve on rates of pay far inferior to
those presoribed for members of the British wing of the Indian Army Corps
of Clerks ? Is the reason for this decision that Indians will in future be
debarred at Army Headquarters from discharging superior clerical duties
which will'be reserved for:British personnel % R

(b) Will Goyerniment please state ‘the rates of pay that will be tdrawn by
members of the British and Indian wings of the Indian Army Corps uf Clerks
and also state the reason for the differenrce in the rates between the two
wings 1

. Hi1s EXcorLLENOY THE COMMANDER-IN-CHIEF : (a) Members of the
British wing will have an advantage at the initial stages, but there is not much
difference in the maximum rates admissible to members of both categories
employed on purely clerical duties. In the earlier portion of their service
the military personnel will be employed on more responsible work, but as the
Indians advance in service the tendency will Le for their work to approxi-
mate more and more closely to that on which military personnel are employed
and for the difference between their rates of pay to get less and less. Indian
personnel will certainly continue to be eligible for officer supervisor and higher

appointments.as hitherto.
(®)- A statement is laid on the table.



QUESTIONS AND ANBWERS. 8

The reason for the difference in rates between the two categories is that
members of the British Army require higher rates of pay than Indians living
in their own country, and also that they will start with military knowledge
and some previous clerical experience. Military personnel are not even now
.employed on the routine duties performed by third division clerks.

t

Statement showing the rates of pay of the Indian Army Corps of Clerke asked for in pari
(b) of guestion No. 6. .

MILITARY. Pay of rank.
Rs.
Bergeants . 210
Btaff Sergeants . 250
Bub.Conductors 335
Conductors 370
CIVILIANS. Rs.
Upper Division—
Selection grade . . . 250—10/1—300 Plus
Ordinary grade . . . 100—7}/1—250 20 per
Lower Division . . . 50—4/1—90 E. B. 3/1—120 J cent,

ARMY HEADQUARTERS.

7. ThRE HonNoOURABLE Mr. JAGADISH C(HANDRA BANERJEE :
(a) Is it a fact that under the existing order of things, for doing the same
work in the Army Headquarters the minimum pay drawn by e British
soldier clerk is Rs. 190 per mensem, Ly a lady clerk Rs. 100 per mensem and
by an Indian clerk Rs. 90 per mensem ? What is the reason for this
discrimination ?

(b) Is it & fact that irrespective of the amount of pay drawn by a British
olerk and a lady clerk, they enjoy second class travelling allowance in conneo-
tion with the moves Letween Simla and Delhi and that this concession is
denied to Indian olerks whose pay does not exceed Rs. 200 ¥ What is the
reason for this discrimination %

His ExoELLENOY THE COMMANDER-IN-CHIEF : (2) It is not a fact
that the British soldier clerk on joining Army Headquarters does the same
work as the Indian clerk. He has always had some previocus clerical experi-
ence in military offices ; and his pay is fixed at the minimum on which it is
reasonable to expect him to live in Simla and Delhi.

. Lady clerks are given a starting pay of Rs. 100 in view of their sex, quite
irrespective of nationality. '

(b) According to rule 17 (c) of the Supplementary Rules made under the
Fundamental Rules all Government servants in superior service in receipt
of actual pay not exceeding Rs. 200 per month who are subject to the Funda-
mental Rules are third grade officers for the purpose of travelling allowance,
but under Supplementary Rule 18 lady clerks, irrespective of nationality,
are treated as second class officers for this purpose in consideration of their
sex. British military clerks are not subjeot to the Fundamental Rules. They
are governed by Military Regulations under which they are entitled to second
class accommodation.



6 COUNCIL OF STATE. [8rr Fen. 1984.
DIREOTOR, REGULATIONS AND FORMS, ARMY DEPARTMENT.

8. Tae HoNvovrasLe Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Governmeat please state the pay drawn by the Director of
Regulations and Forms in the Army Department and the duties performed
by him ? Does he prescribe regulations for the Indian Army ?

(b) What is the designation and pay of the corresponding appointment
on the civil gside ? If there is no such post there, to which post are such
duties as the Director of Regulations and Forms performs for the Army,
assigned 1

His ExoErLENOY THE COMMANDER-IN-CHIEF: (a) The Director,
Regulations and Forms, receives the pay of his grade plus Rs. 400 per mensem.
His duties are :

(?) The co-ordination and review of all amendments to regulations,
and also some original work in conneotion with the drafting of
new sets of regulations for the Army in India.

(i) The control of forms.

(¥4%) The control of expenditure on printing and forms and matters
relating to office machinery.

(tv) The superintendence of all matters relating to the establishments
of Army and Royal Air Force Headquarters.

(b) As far as I am aware, there is no corresponding appointment in any
other department, because no other department has so many regulations and
forms to deal with. .

MasTER GENERAL OF THE ORDNANCE BRANOH, ARMY HEADQUARTERS.

9. TRE HoNouraBLe Me. JAGADISH CHANDRA BANERJEE:
(a) Isit a fact that the 11 warrant officers employed in the office of the
Master General of the Ordnance at Army Headquarters as technical
military olerks are not replaced during their attachwent at Army
Headquarters in the arsenals from which they were drawn *

() Is it a fact that if duties assigned to men could be carried on without
their presence for years together, such men are for practical purposes surplus
If s0, why Lbave these 11 surplus men not been retrenched ?

His ExoeLLENoy THE COMMANDER-IN-CHIEF: (a) and (b). No,
Sir. There are only four technical clerks in the Master General of the
Ordnance Branch who have not been replaced in arsenals. It is immaterial
however where the clerks are employed. The point is that they are em-
ployed where they are most wanted, and they are not therefore surplus to
requirements.

MASTER GENERAL OF THE ORDNANOE BRrANOH, ABRMY HEADQUARTERS.

10. TEx HonouraBLE Me. JAGADISH CHANDRA BANERJEE:
(a) Is it & fact thut there is at present a dearth of work in the Master
General of the Ordnance Branch and that officers and technicul military
clerks in that office are employed on woerk which, had there been enough
work in the office, would fall to be dealt with by low paid clerks 1
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(b) Isit ufact that the Assistant Master General of Orduance (pay Rs. 2,050
inensem) accompenied by a technical military clerk (s Conductor—pay
. 550 por mensem) proceeds to the Imperial Bank at New Delhi on the 1at
of each month to help the Cashier of the office in drawing & fow thousand
rupees to pay the clerical establishment of the camp office 1
(c) Will Government please state whether such work as mentioned at
(b) above is part of the technical work for which the technical military clerk in
question is intended ?

His Exoeriexoy THE COMMANDER-IN-CHIEF : (a) Certainly not,.
Sir.

(b) In the absence of the Officer Supervisor of the Branch in Simla, the
Assistant Master General of Ordnance, as the most junior officer in the camp
office of the Master General of the Ordnance Branch in Delhi, attends the
Bank with the Assistant Cashier to draw the pay of the office establishment.
The presence, of an officer is required by the Regulations. He is not accom-
panied by a technical military clerk.

(c¢) Does not arise.

FRAUD AND MISAPPROPRIATION OX THE EASTERN BENGAL RAILWAY.

11. Ter HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE:
(a) Is it a fact that there was recently a fraud and misappropriation of
Government money in connection with the sale proceeds of cinders and scrap
materials in one of the workshops on the Eastern Bengul Railway ?

(b) Will Government be pleased to state whether the Head Clerk and the
Accounts Clerk were found guilty of the charges of misappropriation ? If so,
will they be pleased to state what action was taken against them %

(c) Is it a fact that the permanent records were destroyed in this case ?
If 80, by whom were they destroyed ? Ifso, has any action been taken against
the persons concerned and, if not, why not %

(d) Tsit a fact that a departmentalenquiry has been ordered in this case ¥
If so, what are the findings of this departmental enquiry ¢ Has any
disciplinary action been taken against the persons concerned ?

(e) Will Government be pleased to state how this fraud was detected and
by whom ? Has any rewarc deen given tuo the persons responsible for the
detection of this fraud ¥ Tf not, why not ?

i
TuE HoNoURABLE SiIR GUTHRIE RUSSELL : I have called for infor-
mation and will communicate the result to the Honourable Member in due

course.
CYPHER BUREAU.

12, THE HoNOUBABLE Mn. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state if they have a Cypher Bureau ¢ If
80, will Government be pleased to state what is the function of that Cypher
Bureau ?

(b) Are there any Indians in the Cypher Bureau ¢ If so, how many %

(¢) Ifthe answer to the first part of the question (a) is in the negative, will
Government be pleased to state why Indians are not appointed and engaged
in the Cypher Bureau ?

(d) Will Government be pleased to state if the Cypher Bureau will ever be
Indianized ¢ Ifso, when ? If not, why not ?
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Trt HoNovraBLE Mr. H. A. F. METCALFE : (a) Yes. Its function
is to encypher and decypher confidential and secret telegrams sent and receive
by the Departments of the Government of India and to keep in safe cust;t‘ig
the various codes and cyphers.

(b) No.

_(c) The rules of the London Foreign Office do not permit of certain of
their codes being handled by Indians.

(2) Yes. Government hope to be able to commence recru.it‘i.ng'Indians

to the Cypher Bureau as soon as certain new codes now under preparation
are ready for use.

ExrouTive ENGINEER'S OFFICE, DaccA, EASTERN BENGAL RALwAY.

13. Th HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state why and when the Executive
Engineer’s Office of the Eastern Bengal Railway at Dacca was abolished ?

(b) Will Government be pleased to state the approximate amount of
]u)o,avings effected by abolishing the Railway Executive Engineer’s Office at
cca ?

~ (c) Will Government be pleased to state the strength of the clerical staff
oﬁ%: Railway Executive Engineer’s Office at Dacca when that office was
abolished ?

(d) Have they been provided for in other departments of the Eastern
i]}3};:1@:3,?] Railway Offices at Dacca ? If not, what have Government done with
m .

Tue HonouraBLE Stk GUTHRIE RUSSELL: (a) The Agent, Eastern
Bengal Railway, reports that the office of the Executive Engineer, Dacea,
will, as a measure of economy, be converted into a sub-divisional office from
Bth February, 1934.

(b) There will be an approximate annual saving of Rs. 23,000.

(c) The strength of the clerical staff, including drawing office staff,
is 17.

(d) Three of the staff will be retained in the Dacca sub-division and the
rest will be absorbed in other districts of the Engineering Department.

RETRENOHMENT IN THE DACOA-NARAYANGAN]J AND MYMENSINGH-JAGAN.
NATHGANJ SECTIONS, EASTERN BENGAL RAILWAY.

14. Tae HoNouBapre MR. JAGADISH CHANDRA BANERJEE:
Has there been any retrenchment of hands in the Traffio, Loco. and the Railway
Engineer's Departments in the Dacca-Narayanganj and Mymensingh-
Jagannathganj sections of the Eastern Bengal Railway during the financinl
year 1932-33 and till December, 19337 If so, how many hands were
retrenched and why ?

Tee HonourasrLE Srk GUTHRIE RUSSELL : Government have wo
information as regards the retrenchment carried out in the partioular sectivns
‘and - departments mentioned by the Honourable Member. If any retrench-
ment has taken place, it must bave been due-to the fall in tesffic. .
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Guarp E. 1. WricHT, EASTERN BENGAL RATLWAY.

15. Tae HoNourasue Mgr. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state whether thore was a departmental
enquiry against Guard E. 1. Wright of the Eastern Bengal Railway attached
to the Dacca-Mymensingh section for an alleged crime on a Muhammadan
woman ? If so, will Government be pleascd to state the result of the
enquiry, the facts of the case and how the said Anglo-Indian guard has been
dealt with ?

(For reply, see under question No, 16.)
GUARD E. I. WrIGHT, EASTERN BENGAL RAILWAY.

16. Tae HovoumaBre Mzr. JAGADISH CHANDRA BANERJEE:
{a)Is it a fact that a certain young Muhammadan woman whose presumed
motive was to commit suicide was, on the 9th August, 1933, found standing
on the railway lines between Sen Bari and Ram-amritganj stations in the
Dacca-Mymensingh section of the Eastern Bengal Railway by Guard
8. C. Pal of Down train No. 284 and was handed over by him to the station
master of Ram-amritganj for necessary action ?

(b) Is it a faot that the said Muhammadan woman was sent by the
said station master to Mymensingh along with & guard for handing over
to the police there, and was taken over by the guard to the guards’
running room and was confined there for immoral purposes ?

(¢) Is it a fact that the said woman is alleged to have been criminally
assaulted by the guard in question ?

(d) Is it a fact that on the complaint of the woman, the Railway Police
Inspector of Saidpur, Eastern Bengal Railway, held an enquiry into the
matter ? If so, wifl Government be pleased to state the purport of his
-enquiry and what has become of his report ¢

(e) Is it afact that the Sub-Inspector of Police of Mymensingh Kotwali
Police Station also held an enguiry into the case and submitted a report to the
higher authorities that the case was true ?

(f) Is it a fact that on the strength of the police report, a case was
instituted against the guard in question before the Sadar Sub-divisional
Officer, Mymensingh ?

(9) Is it a fact that the case was withdrawn for want of witnesses and
was then referred to the Railway Department for punishment ? If so, will
‘Government be pleased to state whether any punishment has been inflicted
on the said guard ? If none, why ?

(k) Is it a fact that the guard was temporarily suspended and then
reinstated in his post ?.

(¢) If 8o, will Government be pleased to state the reasons for the
guard’s temporary suspension and reinstatement in his post ?

(j) If the case of the confinement and molestation ofa young Muham.
madan woman by an Anglo-Indian guard was found to be true or
partly true by the authorities who enquired into that case, how do Govern-
ment prupose to deal with the case ?

. Tue HonourasrE 81k GUTHRIE RUSSELL: With your permission,
Sir, I propose to answer questions Nos. 15 and 16 together.

. Government have no information about the alleged crime, They expect
that the administration of the Eastern B Railway and the Prowincial
Government of Bengsl will dealsuitably with the matter.
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Tne HonouraBrE Mr. JAGADISH CHANDRA BANERJEE: Wil
the Honourable Member institute an enquiry by the Department concerned
a8 to what is the actusl state of affairs and lot the House know the result of

such an enquiry in due course ?

Tue HonoURABLE S;k GUTHRIE RUSSELL: Government do not
propose to enquire. This is a matter which is entirely within the competence
of the Agent of the Eastern Bengal Railway.

PusrLio DEBT oF INDIA.

 17. Tar Hovoumasie Mr. JAGADISH CHANDRA BANERJEE:
{a) Will Government be pleased to state the amount of India’s Publie Debt
in sterling loans and in rupee loans up to 31st March, 1933 ¢

(b) Will Government be pleased to state the different amounts of interest
they paid duripg the last financial year and till December, 1933, on sterling
loans as well as rupee loans 1

(¢) Are Government considering the possibility of converting the sterling
loans into rupee loans ¥ If 8o, what amount of the sterling loans will be
converted into rupee loans and when ?

(d) Will Government be pleased to state the percentage of sterling loans
held by Indians and Europeans #

(e) Will Government be pleased to state the percentage of rupee loans
held by Europeans in India and abroad and Indians ?

THE HoNOURABLE MR. J. B. TAYLOR: (¢) and (). The Honourable
Memler is referred to the menthly statement of the Rupee Debt of the Govern-
ment of Indis published by the Controller of the Currency and to the hali-
yearly return of East India loans raised in England published by the Secretary
of State. Copies of these statements have beer placed in the Library of the
House. The total debt charges paid during 1932 33 were on the Rupee Debt
Rs. 23,46,90,386 and on the Sterling Debt Rs. 20,22,62,647. Figures for the
current financial year are not yet available.

{c) This is the policy of Government so far as is practicable but it is im-
possible to give any forecast of future operations.

(d) and (e). The information desired by the Honourable Member is not
obtainable,

TaTA 1RON AND STEEL Co., LTD.

18. TaE HoNoUraBLE Me. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state the total amount of bounty given
to Tatas by way of protection eince 1923 up to the last financial year %

(b) What was and is now the capital of Tatas

(c) Is it a fact that nearly as much amount has been given to Tatas
as bounty and protection as was their capital when the Company was started ?

(d) Will Government be pleased to state the amount of net profit of
Tatas from the end of the war to the last financial year %

(e) Have Tatas been able to declare any dividend for the last financial
year ¥ If 8o, what is the amount ?

(f) Isita fact that Tatas once made a profit of Rs. 200 lakhs of which
Rs. 166 lakhs were given away as dividends ¥ If 8o, when ?
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Tae HoNnourABLE Mr. T. A. STEWART. (a) Rs. 2,08,70,400.

(b) Tho authorised capital of the Tata Iron and Steel Company when it
was first formed was Rs. 2,31,75,000. The authorised capital of the Company
in 1932-33 was Rs. 10,52,12,500.

(c) Yes.

(d) A statement giving the information is laid on the table.

(e) The dividends declared during the last financial year were :

(§) On First Preference Shares . . Rs. 9 per share.
(s7) On Second Preference Shares . . Re. 5 per share.

(f) No, Sir.

Statement showing the net profits of the Tata Iron and Steel Cv., Ltd., durirg the years 1915~
19 to 1932-33.

Lakhs of Ra.
1918-19 . . . . . . . . 67-18
1919-20 . . . . . . . . 115-31
1920-21 . . . . . . . . 116-95
1921-.22 . . . . . . . . 88-38
1922.23 . . . . . . . . 20-87
1923-24 . . . . . . . . 31-32
1924-25 . . . . . . . . 64-71
1925-26 . . . . . . . . 95-73
1926-27 . . . . . . . . 148-34
1927.28 . . . . . . . . 109- 81
1928-29 . . . . . No profit Loss 6-8:
1929-30 . . . . . . . 82-26
1930-31 . . . . . . . 99-13
1931-32 . . . . . . . 8758
1932.33 . . . . . . . 121- 88

STATEMENTS LAID ON THE TABLE.

INCOME-TAX OFFICERS, BENGAL.

TuE HoNoURABLE M. J. B. TAYLOR : Sir, I lay on the table informa-
tion promised in reply to question No. 173, asked by the Honourable Mr.
Jagadish Chandra Banerjee on the 11th September, 1933.

(a)
Total period Total period | Total period
of service in gerved in served in
Berial | Names of Income-tax Officers the Calcutta mofussil
No. and Assistant Additional Department upto upto
Income-tax Officers. as Income-tax| 3lst March, 31st March,
Officer upto 1933. 1933.
31st March,
1933.
Y. M. D. Y.M.D.!| Y. M D
Income-tax Officers.
1| Mr. J.C. Gupta . . . 1 0 0 6 314 3 828
2 »» S. Ahmed . . . 10 713 8 8 2 1 610
3| ,, 8.K.Ghosh . . . 10 8 0 7 1717 2 6 4
4 »» F.A.Robertson . . 1 0 0 11 0 O Nil
5| , Ahsanullah . . . 10 8 0 6 610 3 910
6| ,, K.P.Mukherjee . . 11 0 0 7 513 2 827
71 , D.B8.Bhattacharjee . 11 0 0 76 5 210 14
8 » K. C. Goswamy f . 11 0 0 770 3 122
91 °,, P.N.DasQGupta . . 11 0 0 8 118 2 826
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Total period | Total period | Total period
of service in served in served in
" | Names of Income-tax Officers the Caloutta mofusiil
‘Berial l and Assistant Additional Department upto upto
No. Income-tax Officers. a8 Income-tax| 381st March, 31st March,
‘ Officer upto 1933. 1933.
I 818t Maxch,
| | 1933.
| |
! , Y.M.D.| ¥.M.D. Y. M. D.
“ Income-tax Officers—contd. i
10 | Mr. K. C. Gupta . . 11 0 0 5 4 6 4 226
11|, D. B. Banerjeo 1w oo 76 4 2 928
12 : ,, B.M. Sen Gupta . 11 0 0 210 15 710 16
13 ' ,» N. B. Banerjee . . 11 0 0 4 223 6 112
14 ,.» M. Osman . 10 8 0 4 9 9 5 6 b
16| ,, 8.G.Sen Gupta 10 8 0 2 6 7 7 9 8
16| ., M. Ameen 10 8 0 6 8 6 31 2
17} ,, J.P.Gupta . . . 10 8 O 4 127 5 912
18 | ,, A.K.M. Ehya Sadique . 10 8 0 58 018 5 6 17
19! ,, M.Ahmed . . . 10 8 0 5 6 4 4 3156
20 { ,, A.Khan . . . 10 8 0 3 220 5 423
21 ; ,, H.C.Choudhury 10 8 0 8 10 18 1 519
22, ,, S8.P.Roy . 10 8 0 9 013 0 721
23 i »» P.C.Dutte 9 6 8 9 6 8 Nil.
24 | ,, J.N.Sett 9 0 4 4 721 3 920
26! ,, N.XK.Paul 9 714 3 512 6 114
26 | » 8. L.Nandi 9 5 38 8 116 0 614
27| . Nuruzzaman . 9 817 4 815 4 015
28‘ » P.C.De . 9 0 6 111 3 6 10 22
29| ,, B8.C.Choudhury 9 0 6 8 926 0 123
i
| Assistant (Additional) Income-
j tax Officers.
1| Mr. R. Som 8 116 7 328 .
2!, A.M.Bcse 9 0 5 3 3 3 5 520
3 » S.K.Dhar . 9 0 1 5 10 13 2 11 26
-4 »» P. N.Mukherjee 9 0 O 311 26 4 9 3
5| ,, M.K. Bauerjee 810 6 4 3 3 4 41
6 5 S.J. Ahmed . 8 927 4 4 9 4 2 0
7 » M. Mannan . . 8 8 6 4 9 T 3 424
8| ,, M.N.Roy Mitter . 7 829 6 125 1 6 ¢
9 » A. R, Mukherjee . 7 828 ¢ 10 12 2 8 7
10| ,, B.P.Lahiri . . 7 828 2 417 5 211
11 » J.C. Bhattacharjee 7 8 26 2 6 1 5 1 3
12 | ,, N.K. Banerjee 7 828 511 156 011 28
13 ,» 8. A. Khandkar 7 828 1 9 4. 5 818
14 » G.Rahman . 7 819 3 714 3 524
15 .» A, Aziz 7 818 3 926 3 421
18 ,» 8. B. Roy 7 8 2 5 9 1 1 629
17 s A. K. Mitter . 7 00 5 028 1 526
18 ,, H.K.Das Gupta 61115 3 021 3 9 3
19| ,, A.Islam . . . 6 925 3 5165 2 829

Note.—The periods of service in Caloutta and the mofussil taken together do not in
‘most oages come up to the total service put in due to the exclusion of periods of leave taken
by the officers from the entries in the last two columns.

(b) Yes. Three Income-tax Officers have served throughout in Caleutta.

(c) Mr. Martint now retired, and Mr. Phillippe now acting as Assistant-Commissioner
:and Mr. Robertéon have served throughoutin Calcutta bedause of theéir special fitness
far the districta to which they were atteched. ‘ L
. {d) The gromt poatings of the officers named were conaidergd tq bethe most suitable
dn the general interests of admirgistration.



STATEMENTS LAID ON' THE TABLE, 1 4
DraTr oF HARI Papa Bagort, DETENU IX THE DEorr Perioemsow Jam...
Ter HoNouraBLE Me. M. G. HALLETT: S8ir, I lay on the table

information promised in reply to question No. 279 asked by the Honourable
Mr. Jagadish Chandra Banerjee on the 14th December, 1933.

(e) Yes, on the 12th August, 1933.

(f) The Chief Medical Officer, Ajmer, telegraphed to Prafulla Chandra Bagchi on
the 22nd August, 1933, informing him of his brother’s death.

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Tee HoxouraBLE THE PRESIDENT: Honourable Members, I have
four Messages to communicate to you from His Excellency the Governor
General. The Messages are in the form of the following Orders :

The first Order :
PANEL OF CHAIRMEN,

‘“ In pursuance of the provisions of sub-section (2) of section 634 of the Governmens
of India Act, I, Freeman, Karl of Willingdon, hereby nominate the following Members of
the Council of State to be on the Panel of Chairmen of the said Council of State :

In the 4"‘ place, the Honourable Mr. Ernest Miller ; in the second place, the

onourable Rai Bahadur Lals Ramsaran Das; in the third place, the

Honourable Mr. Bijay Kumar Baeu; and lastly, the Honourable Major
Nawab Sir Mahomed Akhar Khan,

(Sd.) WILLINGQDON,
New Delhs ; ] "

) ; » Viceroy and Governor General.'
The 20¢th January, 1934, )

The second Order :
Ranway Bonaer,

‘“ For the purposes of sub-section (1) of section 67A of the Government of Indfa Act
and in pursuance of ruls 43 of the Indian Legislative Rulcs and of Standing Order 70 of
the Council of State Standing Orders, I, Freeman, Earl of Willingdon, hereby appoint
Soturday, the 17th' February, for the presentation to the Oouncil of State, and Tuesday, the
20th Felruary, for the Gencral Discussion én the Oouncil of 8tats, of the statement of the
mipzated al expenditure and r e of the Governor General in Council in respect of
Raslways.

(8d.) WILLINGDON,
New Delhi ; Viceroy and Governor General.”
The 7sh Fobruary, 1934.
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The third Order :

GENERAL BUDGET.

““ For the purposes of sub-section (1) of section 67A of the Government of India Aet
and in pursuance of rule 43 of the Indian Legislative Rules and of Standing Order 70 of the
Qouncil of State Standing Orders, I, Freeman, Earl of Willingdon, hereby appoint Tuesday,
the 27th February at § p.m., for the presentation to the Oouncil of State, and Monday, the
5th March, for the General Discussion in the Council of State, of the statement of the estimated

annual expenditure and revenue of the Governor General in Council in respect of subjects
other than Railways.

(8d.) WILLINGDON,
Viceroy and GQovernor General.”
New Delhi ;

‘The 7th February, 1934. )

The fourth Order :

¢ In pursuance of the provisions of sub-section (3) of section 67A of the Government of
India Act, I hereby directthat the heads of expenditure specified in that sub-section shall be
open to discussion by the Council of State when the Budget is under consideration.

(Sd.) WILLINGDON,
Viceroy and Governor General.”

(The Messages were received by the Council, standing.)

—_——— —

COMMITTEE ON PETITIONS.

TeE HoNovrABLE THE PRESIDENT : Under Standing Order 76 of the
Council of State Standing Orders, I am required at the commencement of
each session to constitute a Committee on Petitions consisting of a Chairman
and four members. The following Honourable Members have at my request
kindly consented to preside over and serve on the Committee. I accordingly
have much pleasure in nominating as Chairman of the Committee the Honour-
able Raja Charanjit Singh and as members, the Honourable Khan Bahadur
Syed Abdul Hafeez, the Honourable Sir David Devadoss, the Honourable

Mr. Satyendra Chandra Ghosh Maulik and the Honourable Rai Bahadur
Lala Jagdish Prasad.

RESOLUTION RE PLACING ON RECORD THE DEEP SYMPATHY

OF THE COUNCIL WITH SUFFERERS IN THE RECENT EARTH-
QUAKE.

Tae HoNoURABLE KHAX BAHADUR MiaN Sir FAZL-I-HUSAIN (Leader
of the House) : 8ir, with your permission, I move :

* That this Council places on record its deep sympathy with all who have suffered
in the province of Bihar and Orissa and elsewhere from the recent disastrous carthquake."

This earthquake took place on the 15th of January at about two in the
afternoon. It is admitted on all hands that it was one of the very worst
earthquakes that bave taken place during living memory. It spread over a
vast area —from Bengal to the Punjab and from Nepal down to Orisss. It
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did a great desl of damage Loth in Nepal and in North Bihar. As investiga-
tion into the damage done proceeds our knowledge of the demage done con-
tinues to increase. According to the latest reports available the los. of life
amounts to something over 6,000. The towns of Muzaffarpur, Darbhanga,
and Monghyr have suffered most. As regards land, it appears that the area
above and below Bhagalpur has practically been twisted.. Roads and rail-
ways, have becn, so to speak, twisted about and the general level also scems to
have got tilted. It is difficult at present to assces all the damage done. This
great calamity evoked a rapid and great response from all quarters. Govern-
ment lost no time in taking steps to obtain information and to give relief. All
Departments of Government co-operated and the civil administration is very
much obliged indeed to the Army for the very efficient and generous response
they made to the requirements of the civil in this connection. It is occasions
like these where the catastrophe is exceptional, where a great trouble has
overtaken the people, that call for a united effort on the part of all people and
lead also to the co-operation of the people and the Government ; they have
a tendency to bring people together and alco the people and the Government
together. 1 am sure the House will agree with me that this is a matter in
which the efforts made by Government have evoked an excellent response
and we trust thereby the sufferers’ troubles have been reduced very consider-
ably.

TaE HonoUuraBLE Rar BamapuvrR Lara MATHURA PRASAD
MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I rise
to support the Resolution moved by the Honourable the Leader of the House
on my own behalf and on behalf of the Party to which I have the honour to
belong. Bir, as the Honourable the Leader of the House has said, the cala-
mity was unprecedented in the history of India. We are very thankful to
His Excellency the Viceroy for the prompt appeal he has made and to our
vountrymen who have risen equal to the oocasion and are liberally subscribing
to the Relief Fund in all possible ways. 8ir, this relief will be only a tempo-
rary measure. We think that many years will be required to bring North
Bihar to the state in which it was existing before this calamity occurred. For
‘that, Sir, I hope Government will devise means for permanent relief in the
way of remissions of revenue and rent as well as of giving loans at the cheap-
est possible rates of interest in order to build the demolished houses.

With these words, Sir, I support the Resolution moved by the Honourable
the Leader of the House.

*Tae HonovraBLE S KURMA VENKATA REDDI (Madras:
‘'Nominated Non.Officisl) : Sir, may I on behalf of Madras associate myself
-and the other representatives of Madras with what has been so well said and so
pathetically represented by the Honourable the Leader of the House and the
other Honourable Member who has just spoken. Sir, Bihar’s loss is
India’s loss. It is a national calamity that has befallen us, and, as has been
.seen during the last few days, India is rising to a man to do all that she can
to relieve stricken Bihar. 8ir, it has already been pointed out that the cala-
mity is of an unprecedented nature not only in this country but also, if you
-take into account the wide area affected —140 miles by 90 miles—in the whole
-history of the world’s earthquakes. Fortunately, thanks to the prompt lead
given by His Excellency the Viceroy and the action taken by the Government
-as well as by Indian leaders, both Indians and Europeans, the immediate
needs have been met. Food and raiment have been found, wells which have

* 8peech not corrected by the Honourable Member.
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been choked with sand are being cleared, medical associations and individual
physicians and surgeons have rushed to the spot to see what help the
can give to the injured persons amongst the survivors ; but the real wor
yet remains to be done. The real work consists in the reconstruction of the
numerous houses in the various towns which have been levelled to the ground,
Bridges, both of railroads and ordinary roads, have been demolished beyond
recognition and houses are nowhere to be seen. It is a whole heap of debris
in towns like Monghyr, Darbhanga and Muzaffarpur. Ordinary help will not
do. I do hope that this country, man to man, every man and woman, will
rise equal to the occasion and contribute as much as he or she can contribute.
Speaking for Madras, Sir, I may agsure this House and Bibar that that province
will not be behind other provinces in what may be expected reasonably of
her. We arc not a rich people ; all the same we are willing to do our very
best. The moment the news reached Madras province, His Excellency the
Governor of Madras, our popular Governor, who was on tour, immediately
returned to headquarters and issued an appeal to the country and followed
it up by opening a branch to the Viceroy’s Relief Fund. The Hindu and the
Muadras Mail, two influential journals in the province, have also opened
Relief Funds, and sums are being, I think, subscribed liberally. Sir, there will
be no difficulty so far as that province is concerned as in the case of other pro-
vinoces. Let me for the present join others in giving expression to the sorrow
that we all feel in the disaster which has overtaken unfortunate Bihar.

TrE HoNoUrABLE Ra1 BAHADUR PROMODE CHANDRA DUTT (Assam :
Non-Muhammadan): 8jr, having been through a similar experience my-
gelf some yearsago I think I can more fully sympathise with our brothers and
sisters in Bihar. On the 12th June, 1897, we had an earthquake in Assam
which was at the time regarded as the most disastrous one. There was consi-
derable loss of life and property and personally I suffered grievously. But
compared to what has taken place in Bihar that earthquake seems to have
‘been a mild affair. Our hearts go out to our brothers and sisters suffering
in Bihar. All that we can now do is for each of us to contribute our mite to
alleviate their sufferings. So far as Assam is concerned, His Excellency the
Governor has taken the lead, and I am sure that Assam, although a poor pro-
vince, will do its bit.

Tae HovxouraBLE MR. E. MILLER (Bombay Chamber of Commerce)
Sir, may I also on behalf of the non-officigd Europeans in this House express.
‘Qur great grief and our.sympathy with the.victims of thia terrible disaster and
with their relatives ? 1 wish to associate.myself with the Resalutiom that
‘has ‘been mowved.

*Tap HoNounasre 8arvep MOHAMED PADSHAH SAHIB BAHADUR
(Madras : Muhammadan): Sir, I rise to associate myself with all that has:
been said by the Honourable the Leader of the House and the other Honour-
able Members who have spoken in expressing our deep sense of grief and sym-
pathy over the great calamity that has recently overtaken Bihar. Sir, the
havoc caused by this earthquake was really tremendous and one which has.
never been experienced so far either in India or anywhere else in the world.
8ir, tremendous harm has been done to those places where the earthquake
took place. Not only has the earthquake caused a tremendous loss of Lfe-

* Speech not corrected by the Honourable Member,
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but it has also caused great damage both to dwelling houses and communica.-
tions in those places. Sir, it is gratifying to note that both the Government
and the people in this country have risen equal to the occasion. The measures
taken both by the Government of India and the Local Governments have
been quite prompt and quite equal to the occasion. As far as our own pro-
vince i8 concerned, as has already been remarked by my Honourable colleague,
Sir Kurma Reddi, the Governor of our province has taken promi)t steps to see
that every possible measure is adopted to do everything possible to alleviate
the sufferings of the people in those provinces. The Hindu and the Madras
Mail have also opened funds with a view to subscriptions being collected in
order to afford relief to the stricken people of Bihar.

*Tur HonNouraBLE Mr. VINAYAK VITHAL KALIKAR (Central
Provinces : General): Sir, I heartily support the Resolution moved by the
Honourable the Leader of the House on behalf of the Central Provinces and
Berar and endorse every word that has fallen from the other speakers in this
House.

Sir, our Governor has made an appeal and has started a fund to which
you, Sir, and Lady Dadabhoy have liberally contributed. We have also
started funds and the local journals of the Central Provinces are taking great
interest in collecting funds and necessaries for relieving the sufferings of Bihar.
So far as the Central Provinces are concerned, I submit that the Central Pro-
vinces and Berar will not lag behind in supporting our brethren in Bihar and
will do their best to relieve Bihar’s sufferings.

*THe HoNouraBLE MR. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, as a representative of Bihar I wish to thank the House for the
sympathy which it wishes to convey. The calamity in Bihar, as has been
pointed out by various speakers, is not of a local nature ; it is a national cala-
mity, and as such I am happy to say that India has responded and taken up
the cause as its own. Not only that. The Empire as a whole is going to take
it up. The King Emperor has.shown his sympathy by donating a handsome
sum to the Viceroy’s Relief Fund and the Lord Mayor of London has issued an
appeal. It is to be hoped that this calamity willact asa cement and join all
the different sections as it has already done in my province. Then, Sir, those
who were out and out Congress men, who never wished to co-operate with
Government, and those whose duty it has always been to be with Government,
they have all joined hands. Leaders of the Congress and members of the
Government are in daily contact. They are working together and doing every-
thing to alleviate the miseries of the people, and in this humane cause they
have forgotten their political differences. It is time, Sir, that not only lip
sympathy should be shown but that Government should come out with con-
;re:o proposals and find ways and means to help Bihar to stand again on its

eet.

With these words, Sir, I support the Resolution of the Honourable the
Leader of the House.

Tae Howourasre Mr. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan) : Sir, coming from the province of Bengal I
have to associate myself with what has fallen from the lips of the Leader of the
House and various other Members who have spoken this morning to what .
magnitude the population of the affected areas have suffered by the recent
terrible earthquake. In this connection, Sir, in the Legislative mbly the

* 8peech not corrected by the Honourehle Member,
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President has started a fund to which all the Members of the Assembly have
subscribed very liberally, and I should also like to suggest if it may be possible
for you, Sir, to start a fund of that nature in the Council of State to which all
Members may liberally subscribe.

Tae HoNouraBLE KuaN Banapur Dr. Sitk NASARVANJI CHOKSY
{Bombay : Nominated Non-Officiai) : Sir, in the absence of the senior Mem-
bers from Bombay I beg to associate myself entirely with the sentiments
-expressed by the Honourable the Leader of the House and other Honourable
Members. The heartrending calamity which has overtaken India is of an
-exceptional nature and I believe the hearts of all people, both in India and all
over the world, will go forth to the succour and support of the people involved
in it. The City of Bombay has never lagged behind in such circumstances
and I am glad to say that the fund started by the Mayor of Bombay has been
very largely supported by several Charity Trusts, the mercantile community
and private individuals. It is hoped that all the help which is neceded will
be forthcoming to rehabilitate the country and put the people on their feet.
But I am afraid the question of public health will loom very large in the
circumstances because the people have been deprived of their houses, they
are living in the open or in temporary shelters and are likely to be hard hit
by the inclement weather and through overcrowding. I am however
-confident that the Department of Public Health will take every possible
precaution to minimise the risks involved in the matter and prevent all
preventible illness.

With these few words, Sir, I heartily support the Resolution of the
Honourable the Leader of the House.

TaE HoNOURABLE THE PRESIDENT : Honourable Members, hefore I
put this Motion to the House I desire to associate myself with the expression
of sympathy which this Resolution conveys and with the sentiments which
have been expressed by the Leader of the House and Honourable Members.
This has been the most disastrous event in India within living memory. The
magnitude of the disaster can only be appreciated by reference to the salient
and succinct report in which Dr. Dunn of the Geological Survey has summarized
the situation. I will only read one paragraph from that report to the House
which will convey to you the gravity of the disaster.

*‘This has been one of the biggest and most extensive earthquakes in history. The
recent earthquake which shook almost the entire continent of India and took a heavy
toll in the shape of human life and property, denuding populace cities and the property
of tho inhabitants and laying desolate an area in Bihar alone as big as that of Scotland
and supporting flve times its population.’’

It is a matter of great satisfaction that all over the country deep sym-
pathy,has been aroused and every province in India has set to work rendering
substantial relief to this much stricken province of Bihar and Orissa. You
Honourable Members have also not only expressed your sympathy, but from
the lists that I have seen printed in newspapers have already supported the
Viceroy’s Earthquake Fund liberally, and therefore there is no necessity for
me to carry out the suggestion of our Honourable colleague Mr. Banerjee.
The work of reconstruction will take many years and 1 yesterday received a
heartrending letter from one of our Honourable ocolleagues the Maharaja-
dhiraj of Darbhanga. He writes to me that he himself is rendered homeless
sand that he had to temporarily resign his seat in order to work for the people

-of his own province. I am glad to see from this morning’s newspaper that
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he has very liberally contributed a sum of Rs. 25 lakhs towards the recon-
struction of Darbhanga. I have no doubt that towards the cost of reconstruc-
tion which will amount to many crores of rupees donations will be contributed
not only by the wealthy classes but also by the poor. One thing I would like
you to bear in mind in this connection and that is with reference to the middle
class sufferers. It is the middle class of India who have suffered silently on
account of the high commodity prices and in many other ways, and owing to
their peculiar position some special provision should be made for the relief of
sufferers of this class, because in the work of reconstruction the lahouring and
working classes who have equally suffered will at least find work and provision
will be made for their maintenance in the meantime. It is the poor middle
-class sufferer who will find it difficult to tide over this troublous time, 1
‘therefore hope your sympathy and mercy will extend to those classes.

Resolution moved :

¢ This Council places on record its deep sympathy with all who have suffered in the
‘province of Bihar and Orissa and elsewhere from the receht disastrous egrthquake.”

The Question is ;
¢ That this Resolution be adopted.”

The Motion was adopted.

[ O ——

GOVERNOR GENERAL’S ASSENT TO BILL.

SECRETARY or THE COUNCIL: Sir, information has been received
that His Excellency the Governor General has been pleased to grant his assent
to the following Bill which was passed by the two Chambers of the Indian
Legislature during the November-December session, 1933, namely :

The Indian Tariff (Second Amendment)‘Act, 1933.

BILLS PASSED BY THE LEGISL];&I'JI‘IVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY or THE COUNCIL: Sir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the following Bills which
were passed by the Legislative Assembly at its meetings held on the 22nd
December, 1933 and 31st January, 1934, namely :

A Bill to constitute a Reserve Bank of India ; and

A Bill further to amend the Imperial Bank of India Aot, 1920, for cer-
tain purposes.

MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MUSLIM
MEMBERS TO THE STANDING COMMITTEE ON PILGRIMAGE
TO THE HEJAZ.

TeE HONOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN (Educa-
tion, Health and Lands Member): Sir, I move :

*“ That this Council do proceed to elect, in such manner as the Honourable the Presi-
dent may direct, two Muslim Members to sit on the Standing Committee on Pilgrimage
to the Hejaz.”

The Motion was adopted.
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Tae HonouraBrE THE PRESIDENT : With reference to the Motion
which has just been adopted by the Council, I have to announce that nomina-
tions for the Standing Committee on Pilgrimage to the Hejaz will be received
by the Secretary up to eleven o’clock on Saturday, the 10th February, 1934.

STATEMENT OF BUSINESS.

Tue HoNoUrRABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN (Leader
of the House): There will be no business for tomorrow, Sir, and the List of’
Buasiness for Saturday is already in the hands of the Honourable Members.
Monday next being a holiday, the Council will not meet on that day. On
Tuesday the Council will commence discussion of the Reserve Bank Bill and
will, if necessary, continue the same on Wednesday and Thursday, while the
Imperial Bank (Amendment) Bill will be taken as soon as the Reserve Bank
Bill is finished. If any further Bills are in the meantime passed by the Legis-
lative Assemnbly, further course of business during the rest of the next week
will be stated in due course.

>

The Council then adjourned till Eleven of the Clock on Saturday, the 10th
February, 1934,



